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Legislation to ban breast feeding sub-
stitutes

1140, SHRI B. K. HARIPRASAD:
Will the Minister of. WELFARE be
pleased. to state:

(a) whether Government have seen
the newsreport in April 1990 issue of
Health for Millions Tregarding ’re-
sumption of advertisements in prif-
ed_media and. TV despite adoptlon of
Code on Breast ’féedmg By ‘Gov ern-

ment; R L - TN s
(b) whether“. vaemz{" o u;ﬁ whirtd
impletnent ‘the ban !andl bring ithe

guilty to book at the carliest, ang*2
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(c) whether Government  would
legalise the Code with suitable

changes to make it effeclive ani im-
plement the same?

THE DEPUTY MINISTFER IN THE

DEPARTMENT OF WOMEN AND
CHILD DEVELOPMENT IN THE
MINISTRY OF WELFARE (SHRI-

MATI USHA SINGH): (a) Yes, Sir,
In so far as advertisements on T.V.
is concerned, the Ministrv of Infor-
mation, and Broadecasting had decided
that the advertisements for spoon
fed complimentary fcods can Le ac-
cepted by Doordarshan and All India
Radip only so long as the manufac-
turers and distributors of these pro-
ducts do not promote them as being
suitable for use gzg partial or total
substitute for Breast milk. Each such
proposal is required fo be examined
by them on its own merits before its
final acceptance. Their is no legal

‘ban on the print media.

(b) A ban can be implemented
after a legislation has been enacted
on the subject.

(cy Legislation on the subject will
be introduceq in Parliament as scon
as possible.

Import of edible oils

1141. SHRI B. K., HARIPRASAD:;
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether imports of edible oils
are being planned due to failure of
technology mission on oilseeds and
failure of CLUSA/CIDA Dprojects
starteg in 1979 to improve production
and productivity as appeared in the
Financial Express of the 21st May,
1990; v

(b) whether it is a.fact that NDDB
has spent large funds in promotln%
sale,.and ad,vertlslng of Dhara © oils
bofh 1m§orted and. mdlcrencus there_-
by 1ead1ng to higher demgf‘?a at(d

-1 .(c) ,Whether
dils widuld be entrusted:
tional Vegetable Oilseeds
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